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ALLAHABAD BEt-1CH, ALLAHABAD 

Allahabad t.h i s the \ CjAh day of A-J?ilL. 2C00 . 
CONTE£'-lPT PETITION NO. 24 0 1999 

• 

I N 

ORIGINAL APPLICATION NO . 237 of 1999 

CORA.H • • Hon:'ble Mr . Rafiq Uddin, Hember (J) 

Hon 'ble l•lr . s . Bi s was , Hember {A) 

satis h Chandra Sharma , 

S/0 Late Ram Das Sharma, 

Loco Foreman , Northern Rail way 

Var anasi . 

C/A Shri l \.shok Nath Trapathi 

Versus 

• •••• Applicant 

1. Kar unesh Sr ivastava , Assist ant ~echanical Enginee r, 

Northern Rail\·Tay, 

Varanasi . 

2 . T . N. Verma , Di visional l•lechanical Engineer (Power) , 

Northern Rail \tray, 

Luckno\lr. 

• •••• Respondents 

C/R Shri P . Hathur 

0 R DE R 

(By Hon ' b l e i·lr. Rafi q Uddin, I-lember (J) ) 

Thi s contempt petition has been f iled 

fo r p unishing the respondents fo r disobeying the 

interim orders dated 30.03.1999 and 1 2 .04 . 1999 
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passed in O. A. 273/99 . The O . A. No . 273/99 \-Ta s 

fi led by the app licant fo r cancellation of his 

transfe r order dat ed 2 1 . 12 . 98 \!Ther eby the 

applicant was transferred from Var a nasi t o Lucknot·r . 

This Tribunal p assed the fo llo-vling inte rim order 

a t t he time o £ admi ssion of the O . A. which r eads 

as unde r :-

2 . 

"Sri A. N. Tripat hi for the applicant . 

Sri P . Hat hur fi l ed Vakalatnarna on 

behalf o f respondent s and seeks ten 

days time to fi le c .A., allO\tJed . Till 

such t i me statusquo as on date to be 

maintained. Li s t fo r orders on 12 . 4 . 99 . 

It appears that the aforesai d interim 

order was extended till next date b v this Tribunal 

vide order dat ed 12 . 01 . 99 . 

3 . The petitione r now alleges that the 

petitioner requested the r esponde nt No . 1 to allO\tT 

h im to Ho r k on his post in t e rms of aforesaid 

interim order. But the petitioner alleges that 

the re spondent l~o . 1 started abus ing the Tribunal 

and s t a t ed t hat he would not a l lo-v1 the applicant 

to \·Tork on his post. 

4 . The respondents in their counte r r eply 
~ 

h ave opposed th i s pet ition being a I not maintainabl e 

on the ground that the petitioner is not on t he 

rolls of t he Locomotive in Var anasi '"· e . f . 25 . 1 2 . 98 

as he had alre ady been spared/rel ieved from Varanasi 
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24 . 12 . 9 9 . M1 p ursuance of his transfer order 
• 

dated 21 . 12 . 9 8 to join at Lucknow. Since the 

petitioner h as bee n r e lieved/spared on 24 . 12 . 98 . 

One Shri ~am s e wak Singh section Enginee r (Loco) 

Varanasi"'working a s Inchar ge section Engineer (Loco) 
"") 

Varana si since 24 . 1 2 . 9 8 in p l a ce of the petitioner . 

This Tribunal on 30 . 3. 99 by the inte rim orde r 

in question simply dire c ted for maintaining the 
the 

status quo a s on 30 . 3 . 9 9 i n r espect ofLoetitioner. 

Consequently i n co~)liance of the a foresaid inte rim 

order tl1e petitione r cannot report for duty a t 
·.M_ 

Varanasi. I t i s al s oe&.._IV\r that the pe titione r 

submitted any r epr esentat i on d ate d 3 . 1 . 99 t o the 

r espondent t-~o. 1. Ue h ave he ard part y ' s counse l 

and perused the record. Afte r having hear d t he 

party ' s coun sel and perused the r e cord we are 

convinced that the present petit ion is not 

maintainable and is liable to be d i smissed· for the 

reasons , firsr~y the O. A. 237/99 has already been 

di smi s s ed on merit
7 

k ence no contempt petition is 

mainta inable for alle ge d disobedience of any 

interim order during the pende ncy of the O. A. 

5 . Secondly we are satisfied that there are 

no grounds for holding that the respondents have 

committ ed any contempt by disobeying the interim 

order in qu~stion . This Tribunal on 30 . 3 . 99 merel y 

directed to maintain the status quo i n respect of 

the pe titioner as on that date . It i s evident 

from the record that on 30 . 3 . 99 petitioner had 

al ready b een rel ieved from h i s duty and one Ram 

Sewak Singh had take n charge from him and t·ms t-1orking 

t 

• 

• • • . ~ ... 
• 

) 
-:...., 



/s . p . / 

• 

• 

- 4-

on t h e po s t h e l d b y the peti t i o ne r o n 24 . 3.19 9 9 . 

Th i s Tribunal h ad no t i s sued a ny mandate d ire c tin g 

the r e sp ondents t o p e rmit t he petitioner t o join 

duty a t Var a n a si . 

The con temp t p e t ition i s d i s mi ssed. 

-~ ~(...._..,_':> 
Ne mbe r (A) 
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Hembe r ( J ) 
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